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None present for the Appellant. Heard the Ld. A.R. for the 

Revenue.  

 

2. The learned A.R. for the Revenue submits that the issue 

relates to recovery of drawback and order was passed by the 

learned Commissioner (Appeals) and therefore, this Tribunal has no 
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jurisdiction to decide the issue as per the Proviso to Section 129A of 

Customs Act, 1962.   

 

3. I find force in the contention of the learned A.R. for the 

Revenue. Consequently, the appeal is dismissed being not 

maintainable.  The Appellants are at liberty to file necessary 

application before the appropriate authority, if deemed fit. 

4. Appeal dismissed. 

 

(Dictated and pronounced in the open court) 

  

 

 

 

 

 

 (Dr. D.M. Misra) 

 Member (Judicial) 
Bahalkar 

 


